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BEFORE TH IONAL GRE
EASTERN ZONE BENCH, KOLKATA

o inal Aoplication No.71,l2025tEZ

Bipin Bihari Das .Applicant

-Versus-

tate of Odisha & others Respondents

AFFIDAVIT FILED BY THE RESPONDENT No.2

I, Shri Suryawanshi Mayur Vikas aged about 32

years, S/o. Bikas Suryawanshi presently working as

Collector, Balasore, At/Po/Dist.-Balasore, do hereby

solemnly affirm and state as follows:-

1. That I am the Respondent No.2 in the aforesaid

original application.

2. That I have gone through the original application

as well as the order dated 17 '4.2025 passed by this

Hon'ble Tribunal and have understood the contents

thereof.

3. That this Hon'ble Court vide order dated

17.4.2025 constituted a Fact Finding Committee

comprising of the following members :

District Magistrate & Collector,
District-Balasore, Odisha or his

representative not below the rank of
Additional District Magistrate(ADM);
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l1 Regional Director, Central

Water Board, Bhubaneswar

representative.

Senior Scientist, Odisha

Pollution Control Board; and

Ground
or his

State
111

iv. Senior Scientist' Central Pollution

Control Board'

On constituting the Fact Finding Committee with

the aforesaid members, this Hon'ble Tribunal has

directed that the Committee shall visit the site in question

andthereafter,submitaFactFindingReportonAffidavit

with regard to the allegations made in the original

application. The District Magistrate' Balasore' Odisha

was treated as Nodal office for all logistic purposes and

for filing the Committee Report on Affidavit'

Accordingly, this Affidavit is being flled'

4. That the deponent respectfully submit here that in

compliance to the order of this Hon'ble Tribunal dated

17lO4l2O25, the committee so constituted conducted the

inspection of M/S. Gadre Marine Export Pvt' Ltd''

located At-Tundara, Remuna Tahasil' P'S-Khantapada'

f)ist-Balasore,, on dt.02.05'2025 as per date and time

fixed by the Collector and District Magistrate' Balasore

vide Letter no'431 dt,28.04.2025 to veriff the allegations

made by the petitioner in the aforesaid case and present

status of the unit. After conducting the Field visit jointly

by the Regional Officer, SPCB, Balasore' Odisha'

Scientist-B, CPCB, Kolkata, Scientist-D' CGWB' SER'

Bhubaneswar and Additional District Magistrate'
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Balasore, a detail fact finding report dated2'5'2025 was

prepared with regard to the allegations made in the

original application. A copy of the detail report dated

2.5.2025 is filed herewith as @'
5. That in view of the detail report under Annexure-

Alz,rt.isascertainedtheallegationasallegedisdevoidof

any merit and not based upon the factual aspect and is

liable to be dismissed.

6. That the deponent reserves right to file further

Affidavit as and when required for the just decision of

the case before this Hon'ble Tribunal.

7. That the facts stated above from Paragraphs-l to 7

true to the best of my knowledge and based on

cords ofthe case.

Identified c. c ctrEr
Adv ,D/t E 3*o 1,

ent
xl o-

VERIT'ICATION

I, Shri Suryawanshi MaYur Vikas aged

about 32 years, S/o. Bikas Suryawanshi presently

working as Collector, Balasore, At/PolDist.-Balasore, do

hereby verify and state that the facts stated above are true

to the best of my knowledge and based on record of the

case.

Balasore
Date:20.05.2025 c
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JC;irlT INSPECTION REPORT OF M/S. GADRE MARINE EXPORTS PVT. LTD., AT.

TL'NDARA, PO. INCHUDI, TAHASIL.REMUNA, DIST. BALASORE, IN THE

MATTER OF O.A NO.77/2025/EZ- BIPIN BIHARI DAS VS. STATE OF ODISHA &

OTHERS.

ln compliance to the order of the Hon'ble NGT. EZ Bench, Kolkata dated 17/04i2025 in the matter

of O.A Nlo.71l2025/EZ - Bipin Bihari DasVs. State of Odisha & others. conductecl the inspection of

M/S. Gadre Marirre Export Pvt. Ltd., located At-Tundara, P.S-Khantapada, Dist-Balasore, on

dt.02.05.2025 as per date and time fixed by the Collector and District Magistrate, Balasore. vide

Letter no.431 dt.28.04.2}25 to verifythe allegations made by tlre petitioner of the aforesaid case

and present compliance status of the unit.

Observations made during the Field visit jointiy by :he Regiorral Officer. Sf)CB. tsalasore. Odisha.

Scientist-B, CPCB, Kolkata, Scientist-D, CGWB, SER, Bhubaneswar anci Additional District

Magistrate, Balasore, is as follows:

M./S. Gadre Marine Export Pvt. Ltd. has obtained NOC from the Sarpanch of Tundara C.P viCe

tlreir Letter no.,/Ref. no.06 dt.02.04.2022 based on the GP resolution. Consent to Oper'ate (CTO)

n granted to the unit for production of Fish Meal and Surimi (Fish paste) ot cruartity 5000

10,800 MT/Annurn vide office Letter no.1311 dt.27.03.2024 & Letter ncs.1334

4 of SPCB, Balasore, which are valid up tct 31.03.2027 & 31.03.2026 respccti,,eiy The

s been accorded with CRZ clearance for''Laying of pipe line for discherge of treated

from the Surimi (Fish paste), Fish Meal Processing unit' from Ministry of Envirct;ment,

Forest and Climate Change, lA-lll section (CRZ) vide F. No.71/73/2923-lA.lll & l{OC irorrr tlte

Central Ground Water Board, Govt. of India for abstraction of Ground Watei' (Fresh Water) of

quantity 850 m3/day or 205000 nr3/year vide their NOC no. CGWA/NOC/IND/ORIGi2023,/19550

dt.10.71.2023.

During the field visit following observations were made with rcgard to tlre s:iici petitiorr iilcd by 5ri

Bipin Bihari Das vide O.A no. 7t/20'25iEZ before the Hon'bie NGT, Eastern Tcne Bench, Kolkata

The Unit was not in operation during the field visit due to slack season (fishing ban period) l:.

there is the ban period of fishing of 61 days frorr i5'r'april to 14'h June on the fast Cirast [c

protect the breeding stock. ln this regard tlre Pres,; Release d|.0 1.04.2025 hv Pri,ss ''1r,',ip-.1r.;g-)r.r

Bureau (PlB), Ministry of Fisheries, Animal Husbanr.lry & Dairying rs attaclrcd hereurith.

sl.

No

Facts in brief of the Original Application Observatior'i made durlng inspection

The applicant is a social worker from I Tirese matters are discussed in di:tail in
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Balasore District and made his

representation to the state authorities,
CGWA and SPCB, Odisha regarding the
violation of CTO condition and NOC

conditions of CGWA. The discharge of
untreated wastewater to adjoining nalla

that finally meets with Bay of Bengal,

extraction of ground water and open

dumping of husk ash causing air
pollution have prompted the present

applicant to approach this Hon'ble
Tribunal. As such the applicant is also

performing the duty cast upon a citizen

under Article 51 A (e) of Constitution of
lndia.

That one company in the name M/5.

Gadre Marine Exports Pvt. Ltd., Plot-FP-

1, MIDC, Mirjole Block, Ratnagiri,

Maharastra presently operating illegally

a fish meal and scrap fish processing

factory at Vill: Tundura, GP-Tundura,

Block-Remuna, P.S-Khantapada, District-

Balasore in Odisha.

b'
following points 6, 8, 12 & 16 (iv) of this

report.

During the f ield visit. General Manager,

District lndustries Centre, Balasore, was also

requested to be present and submit his views.

The views submitteo by him are as follows:

1. Prior to setting up of the captioned unit.

the project was duly approved in the

SLSWCA meeting held on dt.O4.02.2022.

2. Thereafter the unit has obtained NOC for

establishment of plant from Tunclura GF'

under which jurisdiction the plant is

operating.

3. The unit has obtained CTO for both their

products i.e. Fish Meal & Surimi from

OSPCB. Balasore. as mentioned abcve.

4. The unit has obtained necessary clearance

for extraction of Grolind Water from

CCWA, Bhubaneswar.

5. The unit l.ras obtained CRZ clearance from

Ministry of Environment, Forest and

Climate Change.

6. The unit has obtained NOC from Director

Factories & Boilers, Odisha, towards both

for use of boiler as weli as cttgagerTtent of

manpower as req uireci.

7. The unit has obtainecl Comrnercial

Production Certificate f rom Director of

lndustries, Odisha. Cuttack. vide Letter

Coll e Edst
M ,Effi?
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Though the factory is established on the
land which is inside Tundura Revenue
village, the company has specified its

address to be Rasalpur, which is adjacent
to Tundura village. The plant is operating
since 2023 in two phases such as Phase-l

and ll with processing capacity of Fish

Meal 5000 MT per annum and Surimi
(Fish Paste) 10,800 MT per annum.

Construction of Factory within
prohibited distance of Kantiachira
River: The factory, which is built to
produce fish meal powder out of rotten
fish is established on the banks of a

natural creek (Kantachira River) which
connects the green fields with the Orissa

coast canal and Bay of Bengal. lt is a

source of saline water for aquaculture,
carries small and indigenous fishing

i boats during high tide and drains the
excess rainwater and flood water during
rainy season into the sea. Promoters of
the above company have filled the same

creek (local name Kantiachira River) and

change the direction of tlre natural flow
of water. lt is pertinent to mention that
constructing adjoining river is prohibited
under law.

-G-
no.7248 dt.Ll.09.2024 for production of

Surimi 10,800 MT & Fish Meal 5000 MT.

8. It is observed that the captioned unit has

availed all required statutory clearances/

perm iss io n s/certif icates from all the

concerned authorities to operate the unit

as well as to continue the production

activities. lt is further ascertained that the

unit is exporting almost all of its "Surimi"

item to different Foreign Countries and

thereby the unit has created large scale

employment opportunity in the locality i.e.

104 nos. of Direct Employment and 340

nos. of Contractual Employment at

prese nt.

In view of the above such type of project

should encouraged.

As per record the address of the unit is M/5.

GADRE MARINE EXPORT PW.LTD., situated at

Village-Tundura, P.O-lnchudi, P.S-Khatapada,

Dist.Balasore. PIN-756021 (Odisha) and the

plant is operating since 2023 in two phases i.e.

Phase-l & ll within the limit of permissible

processing capacity.

It is observed that the factory is built over the

self-acquired and purchased land irr name of

the company and not over the banks of a

natural creek (Kantachira seasonal natlah) as

alleged in the petition. Further the statement

with regard to filling of creek of Kantiachira

River as well as the change of direction of

natural flow of water by the prornoters of the

company is not observed upon physical

veriflcation, which is also verifierl by super

imposing Odisha 4kJio and Cadastral Map and

ascertained that there is neither any change in

flow pattern and the direction of lhe said

Kantiachira nala nor there is any obstruction

over the l(antiachira nala by the trnit is

noticed/visualised.

J
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5 The said river Kantiachira is the only way

to drain rainwater of around 20-25

Grama Panchayats to the sea. As there is

no river or large creek from Soro to
Remuna Blocks a stretch of around 30

kms., the rainwater from the Sua Shari

mountains in Soro to Swarnachuda

mountains in Nilagiri passes through
only this river. This is a Catchment Area

consisting areas of Barunasing,

Maharajpur, Kuligan, Srijung, Tundra,

lnchudi and Rasalpur gram panchayats

which is a densely populated area. There

is restriction of establishment of any

factory and industrial house in

catchment area by the government. This

company has constructed its large

industry just on the face of the river and

changed the flow direction of the river
by blocking the natural course of the
river. lt is apprehended that during rainy

reason. there will be flood and crop

damage in the above 20-25 Gram

panchayats causing devastation to
agriculture and hundreds of villages will
be submerged. The administration and

all concerned department authorities
have turned a blind's eye to these illegal

and anti-people activities by the
promoters of the company for the
causes best known to them.

Ground Water: As per CGWA

permission, the industry is extracting

850.00 cubic metre per day and 205000

cubic meter per year of ground water to

wash around 1500 M.T of rotten / scrap

fish and they have to drain the polluted

water to the sea through the small river.

Due to the huge quantity of extraction

of Ground water, hundreds of small and

medium bore wells which supply

drinking water to the habltation of

around 2 lakh peoples, deep bore wells

of Govt. used for agricuiture and private

small shallow tube wells started drying

up thus leaving the entire area starving

?-
With regard to allegations of restriction of

establishment of factory within the prohibited

distance from the nala, locally known as

Kantachira, it is observed that there is no such

specification or restriction is laid by

Government of Odisha as on record in that

regard.

It is further observed that no catchment area

situates/exists nearby to the said nala. So the

allegation of establishment of plant over the

catchment area of river does not arise.

It is pertinent to mention here that the

existence of catchment area is only possible

nearby to a river, whereas Kantiachira is a

natural seasona I nala.

It is evident from all the approvals of different

Govt. Authorities that the plant,/unit is

established over sthitiban purchased land. So

the establishment of the unit over catchment

area and the blocking of natural course of said

na la does not arise.

Moreover no evidence with regard to change

of direction of natural flow of water of the

said nala is observed/visualised during

inspection by the committee.

M/s Gadre Marine Export Pvt. Ltd. has

obtained NOC f rom CGWA for 850 KLD

(205000 KLY) of Ground water. Tite Pruiect

proponent at the time of applicaiion had

three (3) abstraction structure iBW) and had

proposed for four (4) adciitional abstraction

structure (BWs). The NOC is valid f rom

10.1,1,.2023 to 09.L1.2026 (3 years). On joint

inspection of the committee on 02.O5.2025,it

was found that the proponent has aCded 2

abstraction structure (BW) to the existing 3

abstractior.r structures (BWs). So a total of 5

abstraction structures exists in the premises.

The project proponent has installecl

Piezometer to monitor the water level. Flow
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for drinking water

q,{

Discharge of Untreated water to Kantia

Chira River: The stretch of this portion

of the Bay of Bengal is a flat sea and the
tide up to 5 kms during low tide twice a

day. The polluted water released by

lakhs liter/day) will leave about a stretch
of at least 50 kms in a rotten the lakhs of
people residing near the sea beach will
have to inhale the pungent smell round

the clock and face severe diseases

subsequently. The livelihood of lakhs of
people will go into peril. The mangroves

trees on the bank of the sea. which
prevent the nearby agricultural land &
villages with habitation, 'will be

damaged and eliminated
totally 

,

That the company is claiming to have

built Effluent Treatment Plant inside the

Factory to get the polluted water

treated and make it reusable. But, this is

a lie as they are not reusing the waste

water. that high volume of water for

washing thelr fish and discharging lnto

rreter with telemetry system has been

installed in all the 5-abstraction structure and

all are in proper working condition.

During the joint field verification of the fact-

finding committee, the officials of the

company submitted that the depth of Bore

wells is in between 100-150 feet (i.e.

approximately 46 meters), which shallow in

the depth. The project/unit falls under

Remuna Block of Balasore district, which is

under SAFE CATEGORY ZONE (as per the

Ground Water Resource Estimation ,2024]t.

As per the statement of company officials. the

daily withdrawal of Ground water is between

350-400 KLD, whereas the NOC approved

quantum is 850 KLD f rom 5 existing

abstraction structures. In this regard the

documentary evidence is also verified.

The Piezometric water level data submitted by

the company to the committee shows that

water level lies in 6.5 meters below ground

level range in the month of April'2025.

The unit discharges the treated wastewater to

a polishing pond of capacity about 7.5 MLD,

which is located in the unit premises from

where the treated waste watei' is directly

discharged to the Bay of Bengal through

closed underground pipeline.

The unit has also obtained CRZ clearance from

the competent authority for laying of

underground pipeline from the unit to the

final discharge point in Bay of Bengal located

at Pai of Tundara village under Remuna

Tahasil in the district of Balasore. The copy of

the CRZ clearance submitted by the unit.

It is observed that the company has installed

or.re Effluent Treatment Plant (ETP) inside the

Factory premises for proper treatment of

effluent water with latest technology ancl

utilizing certair-r quantity of treated water for'

gardening. lrlant and plantation and the

residual treated water is discharged to the sea

B
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1
the sea. The fact is, recycling of th hrough uncierground pipeline from the unite it

9

polluted water is a costly affair and the

storage tanks they have built are just for

name sake and to get approvals from

the concerned authorities. There are

several Prawn processing plants in and

around Balasore. The above plants have

built Effluent Treatment Plants and they

reuse the recycled water and don't

drain it outside their factories. But in

the present case the respondent unit

not recycling the wastewater and

discharging directly.

This factory was earller established in

the Ratnagiri area of Maharashtra. But

due to the devastating effect of its

process and mode of operation, the
local people and the administration has

forced them to shut their unit down. The

machineries used here are those old

ones which were dismantled and

brought here from the Ratnagiri plant.

The kind of activity in the name of
industry which is being carried out here

in Tundura by the owners of the
company Mr. Deepak Gadre and Mr.

Arjun Gadre is of criminal in nature and

detrimental to a clvil society

It is pertinent to mention here that due

to extraction of huge amount of
groundwater water scarcity is seen in
the area and the water level of the area

has gone down due to which the

villagers are unable to extract ground

water from their bore well and shallow

wells for which the villagers are facing

huge inconvenience

That the respondent unit use to
discharge its wastewater to the nearby

nallah and to the agriculture lands of the

village for which the villagers are unable

to cultivate in their land.

to the final discharge point in Bay of Bengal

No violation of any condition is observed

It is ascertained that the same promoters of

the company is having another unit at

Ratnagiri, Maharashtra, prior to establishment

of this unit, which is also operating there at

Ratnagiri.

, Inls aspect is discussed in detail in point no. 6

above.

However, the project,/unit falls under Remuna

Block of Balasore district, which is under SAFE

CATEGORY ZONE as per the G:'ound Water

Resource Estimation.2024.

The allegation with regard to discharge of

wastewater to the nearby nallah and to the

agricr-rlture lands of the village are nct true

and correct.

During inspection it is observed that the unit

is not discharging any wastewater either to

the nearby nallah or to the agriculture lands

of the village.

10
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Moreover the entire wastewater is treated

through ETP and certain quantity of treated

wastewater is utilised for plant and plantation

and the residual treated wastewater used to

discharge directly to sea through underground

pipeline, which is accorded with CRZ

per mission.

12

4aIJ

It is observed that the unit has provided

factories use a lot of air for dryers,

coolers and exhaust, which are

producing heavy odours. Water

pollution Effluent from fish meal plants

can be contaminated by volatile

components from raw fish, dust from

dryers and meal equipment and carry-

over from concentrators.

Odour Controlling System consisting of a shell

and tube condenser, wet scrubber & de-

odourising fogger, where odour masking

liquid namely Odoserve (formulated to
eliminate foul odour) for masking of the

That as per the news portal on dated I Nothing to comment against this issue as t

same is not relevant to the issues for this

N h ta ht eas F hs em as oee 5e t

cooking odour generating from the unit

he

02j,22024 a migrant laborer also died in

the factory premises due to gas leakage co m m ittee

t4

--lo-

The complaint filed by the villagers on

dt.28.t1..2024 was vividly verified and it was

observed that the unit is complying the

conditions stipulated in CTE/CTO order.

However no pollution (Air, Water & Noise)

was observed during inspection.

It is pertinent to mention here that on

dated 28.11.2024 villagers of Tundara

send a detailed complaint to all the

concerned authorities of state Govt.

along with State Pollution Control Board

and CGWA regarding the violation of CTO

and CTE condition as well as pollution

caused by the private respondent. Copy

of the complaint letter dated 28.71.2024

is annexed here unto as ANNEXURE-1

VIOLATIONS OF CTO CONDITIONS

15 That the CTE was granted in favour of

the private respondent on dated

20.05.2022 for the Phase-l project &

Consent to Establish for Phase-ll vide

Letter no.25.05.2022

76 That the first CTO was granted in favour

of the private respondent on

dt.72.01.2023 for the Phase-l which was

valid up to 37.03.2024 & the production

capacity was 5000 MT/Annum & the

same was granted with 43 number of

cond itions and 10 special

Its the matter of record, which is issued by

OSPCB, Balasore, in Pursuance to the

application submitted by the unit.

However no violation of any condition thereof

is observed,/ noticed by the sanctioning

authority, i.e. 05PCB, Balasore.

The CTO is issued by OSPCB, Balasore, upon

compliance of the formalities in favour of the

unit subsequent to granting of CTE in the

matter.

The unit is also satisfactorily complying the

conditions stipulated in the CTO of Phase-l & ll

of the unit. However no violation of any

Cu & District
. Balaoo re

;Eeneral
7

obfato

71



conditions and 7 conditions for water

pollution and 15 conditions for air

pollution and 1 number of solid and

hazardous waste, among the above

conditions of CTO phase-l the following

conditions are being violated by the

private respondent.

condition is observed/ noticed by the

sanctioning authority, i.e. oSPCB, Balasore.

No such any alteration either in the quality or

quantity or rate of discharge or temperature

or the route of discharge is noticed during

inspection, which is corroborated by the

observation/ comments made by SPCB,

Ba la so re.

The applicant shall not change or alter

either the quality or quantity or the rate

of discharge or temperature or the route

of discharge without the previous

written permission of the Board.

The applicant shall display this consent

granted to him in a prominent place for

perusal of the public and inspecting

officers of this Board.

nr Meters must be affixed at the entrance

of the water supply connection so that

such meters are easily accessible for

inspection and maintenance and for

other purposes of the Act provided that

the place where it is affixed shall in no

case be at a point before which water

has been taped by the consumer for

utillzation for any purposes whatsoever.

Separate meters with necessary pipeline

for assessing the quantity of water used

for each of the purposes mentioned

below:

a) lndustrial cooling, spraying in mine
pits or boiler feed,

b) Domestic purpose

c) Process

pplicant shall display suitable caution

board at the place where the effluent is

entering into any waterbody or any other

place to be indicated by the Board,

indicating therein that the area into

which the effluents are being discharged

is not fit for the domestic use,/bathing.

During inspection it is observed that the unit

has displayed the information for public in its

Electronic Display Board installed at the entry

point/main gate.

These aspects are as discussed in detail i

point no. 6 a bove.

Separate meters with necessary pipeline for

assessing the quantity of water used for i.e.

lndustrial cooling, dust suppression or Boiler

feed and domestic purpose are dulv provided

i with the unit

The unit has already displayed caution board

at the place where the treated effh-rent is

ultimately discharging to Bay of Bengal

lccated at Pai of Tundara village.
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The applicant shall maintain good

house-keeping both within the factory

and the premises. All pipes, valves,

sewers and drains shall be leak-proof.

Floor washing shall be admitted into the

effluent collection system only and shall

not be allowed to find their way in storm

drains or open areas.

v
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Care should be taken to keeP the

anaerobic lagoons, if any, biologically

active and not utilized as mere

stagnation ponds. The anaerobic

lagoons should be fed with the required

nutrients for effective digestion.

Lagoons should be constructed with

sides and bottom made impervious.

The utilization of treated effluent on

factory's own land, if any, should be

completed and there should be no

possibility of the effluent gaining access

into any drainage channel or other

water courses either directly or by over

flow.

The effluent disposal on land, if any,

should be done without creating any

nuisance to the surroundings or

inundation of the lands at any time.

The effluent treatment units and disposal

measures shall become operative at the

time of commencement of production.

There shall not be any fugitive or

episodal discharge from the premises.

ln case of such episodal dischargei

emissions the industry shall take

immediate action to bring down the

emission within the limits prescribed by

the Board in conditions/stop the

operation of the plant. Report of such

accidental dis.harge /emission shall be

brought to the notice of the Board

within 24 hours of occurrence.

--1?.-
The unit has maintained good housekeeping

within factory premises. All pipelines, valves,

sewers and drains are properly coated with

rubber/paint lining and regularly check to

ensure its leak proofing. Floor washing is

channelized into the effluent collection

system (Existing Common ETP) only and not

allowed to mix with storm water drains.

Polishing pond located inside the unit

premises is regularly areated to keep it

biologically active and not utilized as mere

stagnation ponds.

The unlt utilizes treated effluent partly in

dust suppression inside and outside of the

unit premises: plantations inside the unit,
premises and cultivation in vacant land

measuring an area of about 10 Acres existed

at front side of the unit Premises.

Treated effluent is being utilizeo irr piantation

and cultivation without creating arry nuisance

to the nearby surrou nd ings.

As observed the unit operates its Effluent

Treatment Plant (ETP) and disposal measures

as per requirement.

There is no fugitive or episocial discharge/

emission from the premises is noticed during

inspection as the unit maintains good

housekeeping.

9
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xx

The industry shall submit point wise

compliances to the consent conditions

every year by the end of March

positively to keep this consent order in

force.

The unit slrall install a digital display

Board for displaying information with

respect to Air, Water, Solid waste,

Hazardous waste if any, Plantations etc.

at the factory main gate for public view.

Plantation shall be taken up along its

boundary and available vacant spaces in

the industry premises over 1/3"r of the

total area @ 1000 trees per acre.

Under no circumstances, the industry

shall discharge any wastewater to
outside the factory premises; effluent

treatment plant (ETP) shall be operated

and maintained properly to comply the

prescribed standards of effluent

discharged.

The effluent generated from the Process

(Fish Paste/ Surimi) shall be adequately

treated in the properly designed Effluent

.--\\-

During inspection it is ascertained that the

industry has already planted about 2000 nos.

of plants i.e. Mango, Coconut, Lemon, Chiku,

Akasi ....etc. over 3.5 Ac out of total 9.0 AC

(lndustrial Built-up area) inside the premises

i.e. over 1/3'd of the total area @ 1000 trees

per acre.

The industry submits compliance to the Board

regularly.

The unit has installed Digital Display Board for

displaying information with respect to Air,

Water, Solid waste, Hazardous waste, if any,

Plantations etc. at the factory main entrance

gate for the view of public.

As stated in the Point no. xiii above

There was no discharge of any wastewater

from the industry to outside the factory

premises. One Effluent treatmerri plant (ETP)

of capacity 1.5 MLD has been installed.

operated (Aeration process to maintain the

Dissolve Oxygen level to maintain the aerobic

bacteria alive in the aeration tank though the

unit was not in operation), which is

maintained properly to comply the prescribed

standards of effluent discharged.

i The eff l,rent g"*rrte o f'-,r{l* Pro*tt Gi.h

Paste/ Surimi) is adequately treated in the ETP

of adequate capacity as per the guideline laid

ell & DHrk;t

The industry has to ensure that

minimum three varieties of trees are

planted at the density of not less than

1000 trees per acre. The trees may be

planted along boundaries of the

industries or industrial premises. This

plantation is stipulated over and above

the bulk plantation of trees in that area.

xlI

The industry maintains the ambient noise

standard as prescribed standards in the Noise

Pollution (Regulation and Control) Rules, 2000

which is measured regularly by the third party

engaged by the industry as well as by the

Board.

xtv The industry shall maintain the ambient

noise standards as prescribed standards

in the Noise Pollution (Regulation and

Control) Rules, 2000.

J

u

t,
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Treatment Plant of adequate capacity as

per the guideline laid down in COINDS

published by Central Pollution Control

Board (CPCB) during )une,7997 and

amendments made there under to meet

the prescribed standards. Effluent

standard for disposal into land for

irrigation : PH - 5.5 - 8.5, Total

Suspended Solids (TS5) - 200 mg/|, B.O.D

- 100 mg/|, Oil & Grease - 10 mg/|.

Effluent standard for disposal into inland

surface water - PH - 5.5 - 8.5, Total

Suspended Solids (TSS) - 100 mg/l, B.O.D

- 30 mg/|, Oil & Grease - 10 mg/|.

The industry shall utilize the treated

effluent for irrigation in captive

plantation within plant premises. A

holding pool/pond shall be provided

inside the factory premises to store the

treated effluent which remains unutilized

for irrigation, particularly during

m on soon.

Domestic effluent shall be treated in a
full-fledged STP of adequate capacity and

treated domestic wastewater shall be

used for dust suppression. plantations,

gardening etc.

\ L,,-

down in COINDS published by Central

Pollution Control Board (CPCB) during .lune'

7997 and amendments made there under to

meet the prescribed standards. Effluent

standard for disposal into land for irrigation :

pH - 5.5 - 8.5, Total Suspended Solids (TSS) -
2OO mg/|, B.O.D - 100 mg/|, Oil & Grease - 10

mgl|. Effluent standard for disposal into inland

surface water - pH - 5.5 - 8.5, Total

Suspended Solids (TSS) - 100 mg/|, B.O.D - 30

mg/|, Oil & Grease - 10 mg/|.

Previously the unit was inspected on

dt.04.03.2024 for renewal of CTO beyond

3L.03.2024 & aforesaid ETP of above said

capacity was in operation during inspection as

well as wastewater samples from inlet to ETP

and treated wastewater from outlet of the

ETP were collected during inspection and

analysis was done. lt was revealed fronr the

analysis report that parameters of the treated

wastewater was within prescribed standard of

the Board.

Analysis Report is annexed as Annexure-l

The unit utilizes treated eff luent partly irt dr-rst

suppression inside and outside of the unit

premises, plantations inside the unit premises

and cultivation in vacant land existed front

side of the unit premises. A holding tank of

capacity 0.3 MLD has been provided irrside the

factory premises adjacent to the ETP tcl store

the treated effluent. which remains unutilized

for irrigation particularly during rronsoon.

Domestic effluent is discharged and treated in

a f ull-f ledged STP of capacity 100 KtD &
treated domestic wastewater is used for dust

suppression, plantations, gardening etc.

Previously the unit was inspected on

dt.o4.03.2o24 for renewal of CTo beyoncl

31.03.2024 & aforesaid STP of above said

capacity was in operation during inspection as

well as wastewater samples from inlet to STP

and treated wastewater from outlet of the

e
a)

xx
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xx

xxtv

xxv

Cooling water shall be completely

reused. Wash or wastewater generated

from the unit shall be treated

adequately in a proper wastewater

treatment system for treatment of the

wash/waste water generated during

floor washing & packaging materials

washing (if any) and the treated waste

water shall be used for plantations, dust

suppression and washing pu rposes

inside the premises and surplus water

discharged to nearby drain after 
,

meeting the prescribed standard.

Garland drains and Settling pits shall be

provided for runoff water management

prior to discharge to outside and treated

water shall utilize for plantation and

dust su ppression purposes.

The ambient air quality at the boundary

of the industry premises shall conform

to the National Ambient Air Quality

Standard prescribed under Environment

(Protection) Rr-rle, 1986.

-\5^
STP were collected during inspection and

analysis done. lt was revealed from the

analysis report that parameters of the treated

domestic wastewater were within prescribed

standard of the Board.

Analysis Report is annexed as Annexure- ll

The unit has installed Continuous Effluent

Monitoring System (CEMS) at the outlet of the

aforementioned ETP for continuous analysis

of the treated wastewater before discharge to

outside through undergrounded pipeline &

the data are displayed digitally at the factory

main gate for public view.

It is observed that cooling water is completely

recycled and reused in the process. Wash or

wastewater generated from the unit is

adequately treated in the ETP. Thereafter

certain quantity of treated water is used for

plantations. gardening and cultivation

purpose inside the unit premises and the rest

surplus water is discharged to the polishing

pond located inside the unit premises, which

is ultimately discharged directly to sea (Bay of

Bengal) through underground clcsu:d pipe line.

The Garland drains and settling pits have been

provided for runoff management prior to

ciischarge to outside and treated water is used

for plantation at the back slde of the unit and

road dust suppression purposes as reported.

Previously the unit was inspected, and

ambient air quality was monitored on

dt.04.O3.2O24 for renewal of CTO beyond

31.03.2024 and it was revealed from the
i monitoring report that ambient air quality of
, the unit was within prescribed starrd,lrd of t[re

Ambient Air Q.uality Monitoring report is I

annexed as Annexure-lll

Board

E Dlrtriet

xxI The unit shall install a Continuous

Effluent Monitoring System (CEMS) at

the outlet of the ETP for continuous

analysis of the treated wastewater

before discharge to outside through

pipeline and this data shall be displayed

digitally at the factory main gate for

public view.

.LXE
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XXVI The unit shall provide a stack of

adequate height to the DG set. Height of

the stack attached to DG set shall be: H

= h + 0.2 JKVA, where h= height of the

roof where DG set shall be installed and

KVA = capacity of the DG set

xxv Work zone area including the internal

roads surrounding the industry shall be

black topped, asphalted or concreted.

Water spraying system shall be installed

for regular spraying of water on roads

and work zone to minimize fugitive dust

em tssto n

xxv

xxtx

1,7

The solid waste generated as ETP sludge

and from other sources shall be suitably

disposed off without causing any public

nuisance or environmental

contamination

The unit shall obtain authorization for

management of Hazardous Waste as per

the provision of Hazardous and Other

Wastes (Management & Transboundary

Movement) Rules, 2016 as amended

from time to time, if applicable.

That on dated 29.09.2023 the CTO for

Phase-ll was granted by the SPCB

Regional Office, Balasore with

production capacity 10,800 MT,/Annum

of Surimi (Fish Paste) & the CTO is again

CTO was granted without verifying the

compliances of the previously granted

CTO on dated 29.09.2023.Copy of the

CTO dated 28.03.2024 granted in favour

of M/s Gadre Marine Export Pvt. Ltd.

-16^
The unit has installed three nos. of silent DG

sets of capacity 1250 KVA each and another

400 KVA enclosed with acoustics enclosures

having each stack height of about 11 Mtrs as

reported.

All the internal roads surrounding the indr-rstry

is concreted and water spraying arrangements

have been provided from the fire hydrant line

in this arealroad.

There is no generation of any solid waste from

ETP till date. The wastes from other sources

from the surimi unit (Phase-2) are used in the

Fish Meal (Phase-1) as raw material.

The unit has not generated any Hazardous

Waste till date. lt is under supervision for such

generation, if a ny.

The Consent to Operate (CTO) granted to the

said unit on dated 29.O9.2023 for Phase-ll by

the SPCB Regional Off ice, Balasore, with

production capacity 10,800 MT/Annum of

Surimi (Fish Paste) is renewed on

on dt.04.03 2o24 and this pcint is alreaoy

discussed in the Point No. XX, XXi & XXV

above.

renewed on dated 28.O3.2024 which is dt.28.ffi.2A24, which is valid up to 31.03.2026

valid up to 3L.03.2026.That the renewed I after vivid inspection and monitcrirrg the unit ,

(Phase-ll) is annexed here un to as

An n exu re-3

VIOLATIONS OF CGWA NOC CONDITIONS

That the CGWA on dated tO/L1/2023 granted NOC to the private respondent fo
extraction of ground water 850 cubic meter/ Day from 3 bore wells. That the NOC was

granted with 10 mandatory conditions and 21 general conditions among which the above-

Col & D}rtrict
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_ \?-
mentioned conditions are being violated by the project proponent

Construction of purpose-built
observation wells (Piezo Meters) for
ground water level monitoring shall be

mandatory as per Section 1,4 of
Guidelines. Water level data shall be

made available to CGWA through web
portal. Detailed guidelines for
construction of piezo meters are given in
Annexure-ll of the guidelines

lndustries abstracting ground water in
excess of 100 m 3/d shall undertake
annual water audit through certified
auditors and submit audit reports within
three months of completion of the same

to CGWA. All such industries shall be

required to reduce their ground water
use by at least 20% over the next three
years through appropriate means.

The proponent had drilled Two (2) numbers of

Piezo meter wells for ground water level

monitoring.

One (1) Piezo Meter has been installed with

Digital Water Level Recorder (DWLR) and

another one (1) with telemetry system.

I

Proponents shall monitor the quality of Water quality test is done
ground water from the abstraction
structure(s) once a year. Water samples

from bore wells/ tube wells/ dug wells
shall be collected during April/May
every year and analysed in NABL

accredited laboratories for basic

parameters (cations and anions), heavy

metals, pesticides/ organic compounds
etc. Water quality data shall be made

available to CGWA through the web
portal.

The firm shall report compliance of the
NOC conditions online in the website
(www.cgwa-noc.gov.in) within one year

from the date of issue of this NOC

The firmlunit has duly complied the report

with CGWA

The water audit was not carried out as on

02.05.2025. The audit work has been assigned

to a vendor on 29.04.2025 (as informed by

proponent). The work order has been

confirmed to the vendor MiS. M.G. Aquacare

Consultants Faridabad on 02.05.2025.

lnstallation of tamper proof digital water
flow meter with telemetry on all the
abstraction structure(s) shall be

mandatory for all users seeking No
Objection Certificate and intimation
regarding their installation shall be

communicated to the CGWA within 30
days of grant of No Objection Certificate.

The project proponent has drilled 5 nos. of

Bore well in its premises. All bore wells have

been installed with flow meter with telemetry

system. No violation observed.

ll Proponents shall mandatorily get water
flow meter calibrated from an

authorized agency once in a year.

The Flow Meter calibration is done on

dt.o3.02.202s.

No additional ground water abstraction
g structures shall be

No additional structures have been made by

the project proponent in the premise.

Coll t D}rfiet
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constructed for this purpose
prior approval of the Central
Water Authority (CGWA).

without
Ground

v The proponent shall seek prior
permission from CGWA for any increase
in quantum of groundwater abstraction
(m6re than that permitted in NOC for
specific period)

lx Proponents shall install roof top
rainwater harvesting in the premise as

per the existing building bye laws in the
pre m ise.

X The project proponent shall take all

necessary measures to prevent
contamination of ground water in the
premises failing which the firm shall be

responsible for any consequences
arising thereupon.

ln case of industries that are likely to
contaminate the ground water, no

recharge measures shall be taken up by

the firm inside the plant premises. The

runoff generated from the rooftop shall

be stored and put to beneficial use by

the firm.

-_\g_

No increase in withdrawal quantum

(withdrawal frorn 5 structures are in the range

350-400 KLD as informed by firm officials)

with respect to NOC quantum (850 KLD).

Two (2) numbers of rainwater harvesting pits

are installed in the premises and work is in
progress in another one (1) number of
rainwater harvesting pit. One (1) number of
rainwater harvesting pond has been

constructed in the premises. The provision for
diverting the roof top rainwater to the pond

has not been done so far.

The project proponent has installed an ETP

(1500 cubic meter per day capacity) to treat

the water coming out after processing. The

treated water is being used in green belt

developrnerrt. The wastewater is being crrried

by underground pipeline and discharged into

the sea.

The project proponent has installed an ETP

(1500 cubic meter per day capacity) tc treat

the water coming out after processing. The

treated water is being used in greerr belt

development. The rest wastewater is being

carried by underground pipeline and

discharged into the sea.

xl

x

x t

Wherever feasible, requirement of r Treated water is

water for greenbelt (horticulture) shall development.
be met from recycled / treated waste
water.
lndustries which are likely to cause
ground water pollution e.g. Tanning,
Slaughter houses, Dye, Chemical/
Petrochemical, Coal washeries,
pharmaceutical, other hazardous units
etc. (as per CPCB list) need to undertake
necessary well head protection
measures to ensure prevention of
ground water pollution as per Annexure
lll of the guidelines. Copy of the CGWA

NOC letter dated 10/11,/2023 is here

Not Applicable

being used in green be t
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unto annexed as ANNEXURE-4
79 It is pertinent to mention here that on

dated 05.02.2025 and the Sarpanch of
Maharajpur Grampanchayat issued one
certificate wherein it is clearly stated
that 7 number of bore wells were failed
in his jurisdiction due to inadequate
water yield. Copy of the letter dated
05/02/2025 issued by the Sarpanch of
Maharajpur Grampanchayat is annexed
here unto as ANNEXURE-5.

Village No. of Bore wells failed
due to shortage of water

Kuanrpur 7

Chhachina 2

Bhimpur 5

20

21

That the Sarapanch of Rasalpur Gram
Panchyat has also issued one certificate
wherein it is mentioned that Rasalpur
Gram Panchyat has recorded failure of
some bore wells in the gram panchayat.
List of the villages and number of bore
wells as mentioned in the certificate
issued by the Sarapanch is as follows,

That in the same letter it is also
mentioned that "These bore wells were
installed to provide drinking water and
agricultural Support to the residents of
the respective villages. However, they
have become non-functional due to
technical issues and inadequate water
yield." Copy of the letter: dated
02/02/2025 issued by Sarapanch of
Rasalpur Gram Panchyat is annexed
here unto as ANNEXURE-6.

_\q^

These aspects are discussed in detail in point

no. 6.

The project/unit falls under Remuna Block of
Balasore district, which is under SAFE

CATEGORY ZONE as per the Ground Water

Resource Estimation,2024.

These aspects are discussed in detail in point

no.6.

'l
That the google earth image of the site
in question also suggests that the Kantia
Chira river flows adjoining to the
Respondent unit and the Respondent -

Unit use to pollute the Kantia chira river
by discharging its wastewater to the
river. Copy of the Google earth image is

here unto annexed as ANNEXURE-7.

Further discharge of untreated water in ifhe discharge of wastewater from the unit in
direct conflict with the order of Supreme I contravention of the CTO & CTE condition is
court in Paryavaran Surakshya Samiti not observed/noticed during visit
Case where in primary ETP is mandatory

in no case the units can be allowed

Nothing with regard to pollution of the

Kantiachira river by discharging wastewater

by the unit is observed during visit as the

entire remaining treated wastewater is being

discharged to the sea through underground

pipeline.

Co & Olrtrict
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The unit has installed digital display Board at
the factory main gate/entry point for public

view.

\

L
Md Rafi
Scientist - B, C CB,
RD, Kolkata

ambit Samantaray
Scientist D, CGWB,
SER, Bhubaneswar

Er. AniI Kumar Barik
Dy. Env. Engineer
Regional Office
SPCB, Balasore, Odisha

Sudha

Addi

Er. Manmohan Murm.r
Regional Officer
Regional Office

SPCB, Balasore, Odisha

-'1

)
Magistrate,

Ealasore

Col t ffilct
u.e , B-Eru

to discharge untreated water to outside.
The present discharge of waste water
from the unit is clearly in contravention
of the CTO, CTE condition as and
allowing the unit to operate is in
Violation of the Hon'ble Supreme Court
Order dated 22/OU2OX7 mandating the
units to be fully compliant within three
months from the order date.

23 The Unit should display the consent
granted to him in a prominent place for
perusal of the public and inspecting
officer's of this Board and there is no
such display board at all. There is no
such display board in the unit.

24,

2s,26

&.27

Statements mentioned in O.A No violation noticed

17
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IN PECTION REPORT OF SGADRE MAM RINEE P RTPVT. LTD. PHA E-2 AT PO TUND RA TAHASIL: UN PS:
s A
KHANTAPADA, DIST. BAL ORE.

E

AS

Followings are description of
mentioned product :

Manufacturing process for production of the afore

Process Description for Fish paste (Surimi) :

Receiving head on material: _

The raw material at the time receipt is checked to ensure proper icing andtemperature. Organoleptically passed rnaterial is accepted for further pre-processing. Temperature of the material is main tained below 4" C. Sampling scalefor organoleptic evaluation is 1 kg lor every i000 kg of ra,* material. Variety wiseomposite raw material sample is drawn abo ut 500 gm ior microbiclogical analysisq
c))

nd sent to Micro lab. The rayr material is

The unit was inspected on dt.04.03.2024.in connection with renewar of consent tooperate and to verifu the pollution control measures aoopteJ by the unit . sri sachin
Xiuf:rJTuril,i, 

DGM operations & sri prarhamesh More,Dy.Manaser Quality &
sranted ro rhe unr il:'i,fi::il:iT,:1,j[:,il,T;.jff, ::?',]H :f;i;rf*:Xvide this office retter no, 2g04/CTo-:szg , oto. 29.0g.2023.rotar pro:u.t cost of the unitis Rs. 2239.30 racs and coming under orange category or inoustry as per the newcategorization of the 

]rd:,r,., It has deposited CTO feoof Rs.200000 @ Rs.40000/Annumthrough e-payment, for the period zozs-z+ to 2027_28 and adequate up to 31.03.202B.The unit was not in operation during inspection due to non availability raw material asreported by the representative of tl-te unit present during inspection ,however coal firedBoiler of 6TpH capacity as we, as ETp of 1.5MLD capacity *"ru in operatron duringinspection and following observations were made. :

The project:

The unit has installed a fish processing unit to produce Fish paste (.Surimi) of quantity10'B00MT per Annum ' The Fish rveat is used as raw material for manLifacturing Fish(surimi) Paste' The residue after processing of su;-imi - skin and bones, scales uroulct be

ffiil[#:kins 
fish meal/fish protein po*i.r. The raw mareriar foi Fish pasre (surimi) is

l

I
l

I

o

t
U'{ washed ancj transferred tn food g;ftce5.L DPE box

raceability is maintained for all nreprocessed malerial from pnmary production to--ispatch. For material purchased for processing of crociuct which is expoit icRussia, the Raw material is visuall y checked for ltve parasites, if live parasites
en raw material is segregated. The lot s

d

observed on raw material th

Cull
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o Pre-processing: -
Pre-processing activities such as head removal, removal of gut content is done withthe help of sharp knife & during pre-processing activities tnJ Rsn waste (head & gutcontain) is disposed off to Fish mear prant through covered screw conveyor.

o Washing, De-icing & Weighing:_
Again materiar is washeJ witF potabre water to remove the foreign materiarwhich is stick over the materiar & ice is removed. After cutting pre-processedmaterial is weighed in LCS machine.

o Hopper:- For actuar processing these boxes.fed to hopper by swing roader.further this materiar conveyed to ie ica-te,. by bert .o.".vorl""
o Descaler: - A de scaler removes scales of H/G fish .

o Fish washer :- Here material is washed with Clz < 2ppmwater.

o De-bonning & De-skinning Machine: -. By conveyors material comes to amechanicar equipment,where-deborlrg a ou ,r,inring'io"n."aro skin and bone(solid waste ) separated oisposeJ olr io'*aste siro , ani ,r..0 meat through robepumps take in a leaching tank .

o Meat washing teaching tanks r :- where fresh chiiled water ( 3t _ 50c ) addedwith mixture of salt and Lalcium, nno rioiting fat skimmed 0ff, This material sendfor rotary screening through ioOe pumps. 
-

o Rotary sieving r :- 
,Here sieve mesh size of rotary sieve is 0.6 mm ,in which

u:r/;s. 
water drained rhrough ,urn-. ano remaining'r-iliiii comes in reachins

Meat washing teaching tank No. I I :- where again fresh chiiled water ( 3oc _5"c ) added .and again froating iui ,timmea ofr.- and ,.t.ii.i' send to rotaryscreening through lobe pumps,

Rotary sieving No. r r :- Here also sieve mesh size of rotary sieve is 0.6 frm ,inwhich sieve out dissorvea impuriiiei lrr.. oiooo , srime , & enzymes etc . Andremaining material comes in leaching tant no. fV.

Washing, De-icing & Weighing: _

rne received materiar is washed witn potabre water to remove the foreign materiat

;:::l#.ffif 
over the materiar & ice is i'emoved. rhe washed materiar is weished

Meat washing reaching fank No. r r I ;- where again fresh c- 5oc ) added .and again iroaung fat skrmmed off. and materiar

o

E

<r

-l
U'

o
'f

o

hilled water ( 3oC

DtltridCol

o
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RotarysievingNo,III:-Herealsosievemeshsizeofrotarysieveis0.6mm
,in which sieve out oiisorvea impurities like blood , slime , & enzymes etc . And

remaining material comes in leaching tank no' IV'

Meat washing leaching tank No. I V :- Where again fresh chilled water (3 o C

- 5 o C ) added .and a;;i;floating fal skimmed off'1nd material send for refining

through lobe PumPs'

Refiner :- In a refiner the impurities removed and disposed off to waste silo and

refined meat for removal of excess water ( Dehydration ) take in a screw press or

centrifugal decanters.

Dehydration ( Through Decanters ) :- These screw press or Centrifugal

decanters are used for rJmoval of excess water in material ' here moisture checked

of material which comes 81 % & below. And such a dehydrated material This

dehydrated material i-rolitrt. about B1o/o) through lobe pumps come at a

kneading machine (cooling mixer )

Blending in a cooling mixer :- where cryoprotectants add to prevent

denaturation during rrozeri store . To maintain a product temperature these blender

are provided a ice ;act<eis around the vessel , here blending is done for 3 - 5 min

,Suih material unload in a mechanical filllng machine'

A mechanical filling machine for filting material in a LDPE poly

Weighing machine :- A 10 Kg unit weighing done here'

shaping :- weighed 10 Kg unit keep in a rectangular freezing s's' tray to give a

proper rectangular shape'

Freezing at-40 o c:- s.s, tray with the product keep for 90 Min. at-400 c in a

platefreezer,(platefreezersltogofeachl.5MTcapacity)whereseparateload
number given to each plate freezer load'

Tray removing conveyor :. After freezing these tray and product separate out

and send theselrays to production department for reuse '

Metal detector and X- Ray machine ( ccp ) :- Bef6re packing Each product

unit passed through Metal deiector and X- Ray machine , where suspected preduct

unit rejected .

carton Packing :- Product packed in corrugated cartons ( without clips*)

strapped with transparent tape. Two 10 Kg units packed in a one cafton'

o

o

o

o

o Filling Machine :-
bags

o

o

q
{
c)
__J

)

o

o

Ernzan cr^rarrc. '- Packed carfons lot wise stacked in a frOzen

Coll DffiGT
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o Shipment :- As per
microbiological checks,
lBOC

Process for recovery meat :

buyers requirement and after completion of all Q.C. &
shipment done through refrigerated containers at below -

Infeed to R.S.0.4 mm :- Drain water from Rotary sieve I, II, & III of 0.6 mm
pass to rotary sieve of 0.4mm, here?gain some meat is recovered.

Infeed to R.S.0.03 mm :- Drain water of these 0.4mm
0.03mm rotary sieve . Here again meat is recovered.

rotary sieves fed to

Dehydration Recovered material add to main line at leaching tank no. 4

PROC ss FLow cHART FOR FIS H PASTE TSURIMI):

PROCESSING

Receiving head on material

o

o

o

I
Washing, de-]cing & weighing (washing &

de-icing doneln De-icing machine)

I
at, By Belt- conveyor

By Beit-conveyor

De-boning & De-

skinnins I & ll

tage use tbr fish meal (Heads)

To remove scales and f'ed to fish meal

Washed thoroughly rvith Clz water < 2 PPM

By Belt- conveyor

U 11

42

t

t\Iechanical equlpmsnt

& Dbfic,t

Beheading & cutting (on cutting tables)

Washing, de-icing & weighing (washing &

de-icing done in De-icing machine

H/G material Fed to Hopper (By

Swing Loader )

De scaler

Fish washer

(Skin And Bone separated send to

Magistat, ECrre
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\i,r
Through Lobe Pump 1& 2

ii:b,Lli,1&l

Chilled water (3oC - 5oC), (pH 710.2)

Fat.skimrned off

ieve mesh size 0.6mm)

Chillcd rvater (3oC - 5oC), (pH 7 + 0.2),

( Sieve mesh size 0.6mm)
o sieve out dissolved impurities like blood ,

slime &Enzymes etc

illed water (3"C - 5oC), (pH 7l 0.2),

d Calcium

Fat skimmed off

I at S rmed off

e mesh size 0.6 urm )

Chillqd-*sre+( 3oC - suc), ( pH 7 + 9.2 1,

Fat skimmed off

Dewatenng

Drained water from R.S.l,

R.5.ll& R.5.lll infeed to
R.S.having sieve 0.4 mm ( l&

ff to

Centrifugal i)ecantcls
ter pressed out

Drain Water To

ETP

Recovered Meat

add to Leaching

Col

Meat washing-

Meat washing-

Rotarysieving ll

Meat washing-

Rotary sieving I

Drained water from R.S.0.4

mm infeed to R.S. having

' sieve 0.03 mm ( I to il)

Rotary Sieving I ll

Meat warhing

Refiner

Dehydra nby
Decanter I & ll

Recovered meat
from Rotary Sieve

e silo

c- ct "t at/ o t_ -f-,,

Refined me

Ma!i;Ha' Balatotc
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Unloading in

BIe time 3.SMins

------------Trfrdtrives ( Sugar, polyphosphate&
Egg white 1.s pcr buyers requirenrent))

as Cryoprotectants add to
Prevent denatr,ration

g frozen store

(Contd...)

Chech points ( Organoleptic parameters)
Jelly / lmpurities / Moisture / Temp.

Shaped inside a rectangular freezing
tray

Plate freezers 1 to 9 for 90 Mins. Duration

Manuaily tray removing after freezing & send back
For reuse in processing

zen surimi block is ready.

Metal Detection By rneans of Metal detector machine
(Test pieces: Fe: 2.0 mm, NFe: 2.5 mm, SUS: 3.0 mm)

' By nreans of X-Ray Unit
1.2 mrir, Wire -sus 0.6 mrn x 2 mm,

0mm)

In corrugated cartons (without clips)
strapped with transparent tape

Co

Lvr

q
q
ct
J

(x- Rhy unit - Ball- sus -
Cera$ic 3.0 mm, Glass 3.

*

t Dfdct

Filling in LDPE

Polybags

Pink or Blue )

Weighing machine

Shaping

Freez g at -40"C

Tray Removing

Carton Packing

Frozen Storage

fir girtEtr, Bdaaoru
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Major Plant and Machineries of the Fish Paste/Surimi-Phase-2 unit
installed:

Raw Material receiving machinery: 10 MT/ Hr

1. Raw material unloading consisting conveyors, deicing machine and LCS having
capacity 1OMT/hr.

2, Preprocessing fish cutting tables (Nos. 30): Capacity 154 MT/day (In 2 shifts)
3. Ice maker (2 nos): 180 MT/day

Headless fish conveying system:

Headless fish conveying system consist of conveyors, deicing machine, swing loader, LCS

having capacity of 10 MT/hr.

Surimi processing Machinery (8 MT/hr):

1. Swing loader (1 Nos.)
2. Hopper (1 Nos.)
3. Hopper Conveyor (1 nos)
4. Descaler (1 Nos)
5. Fish washer (1 Nos)
6. Meat separator feeding conveyor (1 nos)
7. Meat separator (Primary and Secondary) (2 nos)
B. Set of Leaching tanks and Rotary screens (7 nos)
9. Fish Meat washing machine (2 nos)
10.Refiner (1 nos)
ll.Decanter (2 Nos)
l2.Cooling Mixer (2 Nos)
13.Plate Freezers (5 Nos)
14.Metal Detector (1 Nos)
15.X-ray Machine (1 Nos)
16.Material handling equlpment's: (Pallet truck and Stacker etc)
LT.Cold Storage racking system
18. Refrigeration compressor (7 nos)
19.Water chiller (1 nos)
20.Coolers (4 nos)
2l.Evaporative condenser (3 nos)

.rl Dtstrict
rE , B*sorc
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Pollution Potential and Control Measur pted:

Water:

It is mainly water polluting in nature. Water is used for Raw material(Fish)

washing and clening, Fish meat washing ,Floor cleaning and washing , equipment

wastling ,dust suppression and domestic purpose. Major source of water is from

bore well. Total consumption of water for.this Fish Paste /Surimi plant & Fish Meal

is about B,50,0001iters /day , About 7,50,000 liters /day fresh water is required

for Fish Paste/surimi Unit. About 7,50,000 liters /day of waste water is generated

from the proposed unit, which is treated in a common ETp of 1.5 MLD capacity for

both Fish meal and Fish Processing (surumi ) Unit , About 10 KLD of water is used

for dust suppression purpose. in the unit premises . About 70 KLD of water is

required for domestic purpose and about 65 KLD domestic waste water is
generated. Domestic waste water is discharged to a STp of 100 KLD capacity and

this srP was in operation during inspection. water samptes were
collected from inlet to srp and ouflet of srp during inspection and
analysis repoft is attached herewith for kind reference. The unit has

discharged the treated waste water to a polishing pond of capacity about 7.5 MLD ,

which is located in the unit premises from where treated waste water is

discharged to the Bay of Bengal through pipe line.The unit has also obtained

CRZ clearance from the competent authority for Iaying of pipe line to the final

discharge point in Bay of Bengal located at pai of Tundara village under the

Tahasil of Remuna in the district of Balasore and copy of the cRZ clearance

submitted by the unit Aforesaid ETp of above said capacity was in
operation during inspection as weil as waste water samples from intet to
ETP and treated waste water from ouilet of the ETp were collected during
inspection and analysis report is enclosed for kind reference . Above said

ETP consisting of the following components : .

Pre-Treatment

f.iCoarse Screen
Zrx
an

Screen is the device used to retain solids found in the influent wastewater to the

t6-
".6Ado

treatment plant. The main purpose od coarse is to separate of size
10 mm from the wastewater srj ttrat other equipment,s are protect

t(
J

{s

>6 mm to
at

Col
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a. Cause damage to other process equipment,
b. Cause reduction in efficiency of the whole system

1.2 Eoualization tank/ Balance Tank (Caoacitv- 100000 Lit)
The main purpose of equalization tank is to equalize the influent and make the

characteristics of the effluent constant. The mixing if done using submersible

mixer or bubble diffusers. Due to continuous mixing, the characteristics of the

influent will be same during entire operation. The raw wastewater will be

equalized in both flow and composition and will be conditioned (VFA, pH) so that

the anaerobic reactor is able to treAt the wastewater.The necessary chemicals

are dosed, caustic for correcting the pH value of the influent and Phosphoric acid,

Urea, Paques micronutrient to provide sufficient nutrients for the biomass in the

BIOPAQ AFR reactor.

2. BIOPAQ AFR Reactor (Capacity 1.5 MLD)
2. 1 Anaerobic Treatment:

The main BIOPAQ AFR treatment includes:

. BIOPAQ RFR tank: in this tank the anaerobic converslon and biogas
production takes place;

. BIOPAQ AFR flotation unit: Solids are retained in the BIOPAQ AFR

system. High quality effluent is taken out from the flotation unit.
. Biogas line: Biogas is produced by bacteria. This gas is used for

biomass retention.
BiOPAO AFR tanK:

Water from buffer or equalization tank is pumped to the BIOPAQ AFR tank. The

anaerobic process takes place in this reactor. The pH and T are measured and

controlled. Biomass in the reactor (10-159/l of dry matter) is well mixed with the

incoming influent in order to achieve optimal contact between bacteria and

organic compounds. The AFR is hydraulically mixed, by pumping around the

reactor content to the influent distribution system in the bottom of the reactor

and to the nozzles in the upper layer of the reactor. Net produced biogas can be

used to power up boiler or CHP.

For Safety purpose, the tank ls equipped wlth an over - under pressure safety

relief valve (s). In the top of the tank foam detection is provided to the generate an

alarm in case of foam formation.

BIOPAO AFR flotation unitr

The FAR flotation unit ensures biomass retention in the system.The biomass-rich

reactor effluent is continuously pumped also in the Same pressure tank. In the tank,

3-5 bar overpressure ensures that biogas will dissolve. The pressure at the effluent

with dissolved biogas is released by a nozzle; small biogas bubbles will be produced

as a result of the pressure drop. The small gas bubbles will attach to the sludge

flocks. The water with flocks and small gas bubbles flows to the middle of the-

flotation unit (mixing chamber) and the flocks are lifted, resulting in a flotation layer

on top and solids-free water in the lower part. The effluent leaves e unit fr

Coll

ECU lt

t
o v

.L

,

Ma Btmtr

90



upper par of the unit. The ftoated o'.rf*ffi-* pumped back to the BIoPAQ AFR

tank.The treated water from AFR unit ls further treated in the Aerobic Process'

Ae tion Tank (Caoacitv- 1175000 lir)

Aeration provide oxygen to bacteria for treating and stabilizing the effluent. Oxygen '-

is needed by the bacteria to allow biodegradation. Aeration tank consist hydraulic

retention time is 1B hrs. with diffuse aeration system'

Clarification (Caoacitv- 350000 lit):

Clarifier mainly used for clarifying the water from aeration tank and recycling aerobic

biomass into the aeration tank'

Holdino tank (Capac iw- 450000 rio

Holding tank is mainly used for primary storage for treated effluent before polishing

tank

Polishino tank (Caoaciw-10da s stora oe)

LE u

The Treated Effiuent water is collected in a polishing tank and Discharge to the Sea

through HDPE PiPeline

Sludoe bed (Caoacitv- 200 Sq mt)

Sludge beds are mainly used for drying excess quantity of sludge from aerobic and

anaeiobic system. After drying it will be used as a best organic fertilizer for

agriculture.

3. Biogas Holder
3.1 Introduction:

for jafe operational management, the biogas system is equipped with flow

metering, condensate separation, overpressure protectlon, buffer and flare'

The overpressure protection can be present either mechanically (valve) or as

a water seal. The Biogas is expected to the following composition:

arr
i

tq
J

Methane (CH<)

Carbon dioxide (COz)

60-65 vol, %

20-25 vol. o/o

t Hydrogen sulPhide (HzS) 1 vol. o/o

Water (l{zO) Saturated

3.2Bio as flar

irrespective of the situation the BIOPAQ AFR reactor is equipped with a

downstream gas flare. In this way the biogas can always leave the reactor under

controlled and safe conditions.If the level of the gas buffer rises above a certain 
-

limit the pilot burner is automatically ignited. when the pilot burner is ignited,
point of theflame detection is measured and when the second level s

+!.^ .,1t,/6. nf tha m:in ht trnef ODenS b
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level to close the main burner valves. The pilot burner will stay on. Then pilot

burner will be closed at a lower-level set point. A flame arres\e{ 31 
.qiounted in

the gas line of the flare. As both the flares will be running parallel, the operations

of each flare will be controlled by the gas level in the gas buffer. Biogas will be

used in gas fire for boiler to generate steam. Generation of biogas t20 m3 / hr.

ETP PROCESS FLOW DIAGRAM

Anaerobic
Rendor

Holdirtg Suntp

Acratioa
Tank

Flotation
Taxk

Clarificr

Proccssrns--r*-F*t> Equalizatioa
?all

From

ECU

AFR

There is generation of solid waste from the sample preparation/

section ( Fish washing),Meat Washing , De - Scaling and process

section(Leaching section) that are rejects,Scales, process residue (BOne and

Skin) etc generated after Descaling, Deboning, Deskining, Precleaning etc' &

these will use in flsh paste unit aS raw material as reported. ETP will generate

sludge about 9 MT/month and same will be used for plantations within the

factory premises as reported . The unit has also reported to manage the solid

waste in an environment friendly m:nner. STP sludge shall be used as

manure for greenbelt development.

Polrsh'.np Tutk

Dischargc to Sea Ttrough HDPE Pipelue

The unit has provided garland drains and settling pit for runoff water managemen t

prior discharge to outside of the unit premises

Solid waste:

1

t r
cr
-J

a{

Plantations: Details of the Plantatiorls ilt'e iIS lbllort's :

Total area: 38456 59.mt

f. E otrtrtct
, B&regfrtrete
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Plantation area: 15000 Sq'mt

No. of Plants:

1. Mango: B0

2. Coconut: 130

3. Akashia: 1000

4. Lemon:100
5. ChamPa: 30

6. Terminalia: 30

7. Bakul:30
8. Lawn:900 Sq. Mt

9. Shrubs: 100 Sq. Mt

l0.CreePer: 1000 Sq. Mt

11.Sesum:100
12.Arjun: 50

13.Kadamb: 50

14.Neem:50
15. Bamboo: 100

Total No. of plants (Countable): 1750

Total No. of Plants (Uncountable): 2000 Sq' Mt

Conclusion & Recommendation:

l.TheunithasobtainedNoCforgroundwaterabstractionofquantity

850m3/YearfromCGWAtouseforindustrialactivitiesinthesaidunit.The

unithasalsoinstalledaContinuousMonitoringsystemattheoutletofthe

ETPforcontinuousanalysisofthetreatedwastewaterpriordischargeto

outside and this data yet to be displayed digitally at the factory rnain gate for

public view.

2 Inviewoftheabove,suitabiedecisionmaybetakentowardsgrantof

Consent to OPerate for the first time under under Water & Air (PCP) cts.

"l

Er. Anil Kumar Barik
Dy. Env, Engineer

Coll i Dffigt
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w
fel 06782-24411

website: www.os board.or
e-mail: rospcb. balasore@osocboard.or

RBGIONAL OFFICE
ODISHA

STATE POLLUTION CONTI}.OL BOARD ODISHA
(DEPT. OF FOREST & ENVIRONMENT, GOVT. OF ODISHA)

Plot No.1602, Ganeswarpur,, Balasore - 756019

Analvsis Report No :- 28/ A&S/ 23-24 I 12.03.2024
(ANALYStS REPORT ON AMBIENT AIR MONTTORING)

1) Name & Address of the lndustries /Source: -M/s Gadre Marine Exports Pvt. Ltd.

AVPo:- Tundura, lnchudi ,Dist :-Balasore

2) Date of sampling

3) Sampling done by

- 04.03.2024

- Er. A.K,Baiik, DEE & Sri S.K. Swain. JLA

4) Sketch-mao of sampling location
North

(2)

West
Source

East

(1)
South

5) Wind Dlrecticn :- NW
6) Ambient P.ir temperature in oC (Ave) : - 30

7) Relative humidity (Ave) in % '. - 42
8) Visible interference if a;,'y fr'on: other source:-
9) Result of anaiysis.

to SE

SI Sampling station Distance/ Direction PM -10 in ug/m"
No from source
1 Near plant entry gate inside plant 50mtrs(Apprcx)/ SE 76.C

refi'lrses
L I lrlear E-|P:nsiCe pianl premises

I

50nlrs(Approx)/ Ntr'v'

Standard PM-10 -'l 00 pg/m3

10. Method of Analvsis:
PM-10: - 8 hourly values witl average flow rate more than 1.1 m3/minut in Respirable dust sampler
NOx: - Jacob & rlochheiser rnoCified (Na-Arsenite) method.
SOz : - lmproved west and Gacke method

)irf,
K./ REGIONAL OF:iCER

Col t Hrlet
, Belacore

Analysed by ,l

l.l
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Tel: 06782-24411

website: www.ospcboard.or
e-mail: rosocb.balasore@lspcboard.or,

ootsHAwV
REGIONAL OF'FICE

STATE POLLUTION CONTROL BOARD. ODISIIA
(DEPT. OF FOREST & ENVIRONMET{T, co\/f. OF ODISHA)

Plot No,1602, Ganesryarpur, Balasor€ - 756019

Analvsis Re rtNo:-28lA&S t 23 - 24 t 12.032024
(ANALYSIS REPORT ON STACK MONTTORTNG)

1. Name & Address of lndustry

2. Date of Sampling

3. Sampling done by

4. Result of Analysis:-

-€Ji-9t-;e..llr'
Analysed By:at '1:.

- lVis Gadre [\Iarine Exports Pvt. Ltd.

AUPo:- Tundura, lnchudi, Dist:- Balasore

- 04.03.2024

- Er.A.K.Barik, DEE & Sri S.K. Swain,JLA

Flue gas emitted from the Stack attached coal fired
boiler.

6_49

5. Method of Analysis: - * Using standard stack monitoring kit

Standard PM : - 150 mg/Nm3

Rernarks :-

&.-
REGIONAL OFFICER

aEUl61

Sampling station/Stack No

il Stack gas temperature in "C oo

ilt Velocity of gas in m/sec

IV Furnace load

Particuiate matter concentration
tnmg/Nm3 760

VI SO2 in mg/Nm3

,fu-
Veritbd pV2x*\

clv"-
,ly|

,l*rorl
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*25- Tel: 06782-2141
website: www.os ctlcaid

e-mail: rosocb.balasore@osocboard

REGIONaL OFFICE

STATE POLLUTION CONTROL BOARD ODISHA
(FOREST, ENVIRONMENT & CLIMATE CH,{NCE DEPT. GOVT. OF ODISHA)

Plot No.1602, Ganeswarpur, Balasore - 756019

Report No: - 67 I E I 23 - 24 I 12.03.2A24

(ANAYSIS RTPORTOF PHYSICO CHEMICAL EXAMINATION OF SEWAGE/TRADE
EFFLU ENTIWATER/WASTE WATER)

ODTSiA

1. Name &Address of industry/source: - tV/s Gadre IVlarine Exports Pvt. Ltd.

At/Po: - Tundura, Inchudi, Dist.:- Balasore

2. Date of Sampling Cotlection : - 04. A3 2024

3. Date of Anaiysis

4. Sarnple Collected by

5 Sarnpling Pcint

Para mere r

- 05.03.2024 to 08.03.2024

- Er A K Barik.DEE & Sri S.K.Swain. JLA

(i) Inlet to ETP

(ii) Outlet of ETP dischargeci to hclding pcnd used'plantation and

rest treated water to sea through HDPE pipe line.

(iii) lnlet to STP.

(iv) C,rtlet of STP discharged ic holding poncj used plantation

Nl.
.- nrt

- ---1::ri-- | I'i1L1-
- ------ r,llt!iei - lPl

l

StanCard
(Outler SIP)

i\4ethoo of Anaiys

ii
t.J ,'.t

L

76pH B2 55 - 9.0 6.5 - 9.0

1CC i Gravimetric metho

30 3 days BOD test

Pailitioir gravime

pH meter

Z Total suspended soiics I ngli

BOD (3 clays at 27

I
/ !.1-

41',2 aE!a tlo 50

1B 1r\

10

c) i 'r60C 320

,Cii & Grease ,;.tgii.J2 ,72

Rernark:-

.'..' li,,(tD'lk
r-ifiec by

;. .${'>,i

+__---

REGTONAL OFFiCir-

t\i'>

)

c e Dlrlgt

Analysed By

a B5ore
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fet 06782-24411(
website: www. ospcboard. or(

e-mail: rosocb.balasore@osDcboard.o

RXGIONAL OFFICE

STATE POLLUTION CONTROL BOARD ODISHA
(FOREST, ENVIRONMENT & CLIMATE CHANGE DEPT. GOVT. OF ODISHA)

Plot No.I602, Ganesrvarpur, Balasore - 756019

Reoort No: - 57 / E I 23 - 24 I 12.03.2024

(ANAYS|S REPORTOF pHySlCO CHEMTCAL EXAMINATTON OF SEWAGEiTRADE
EFFLUENTMATER/WASTE WATER)

1. Name & Address of lndustry/source

*9b
n" neKt'r-/- \r

DDISHA

ffi\Z

2. Date of .Sampiing Collection

3. Date of Analysis

4. Sampie Collected by

5, SampiinE Pcint

: - [tl/s Gadre [\,4arine Exports Pvt. Ltd.

At/Po: - Tundura, !nchudi, Dlsi.:- Balasore

- 04.03.2024

- 05.03 2024 to 08.03.2024

- Er. A.K.Barik.DEE & SriS.K.Sv;ain. JLA.

CL U

(i) lnlet to ETP.

(ii) Outlet of ETP discharged to hoiding ponci used plantation and

rest treated water to sea through HDPE pipe line.

(iii) inlet tc STP.

(iv) Outlet of SIP discharged ic hoiding pono used piar,tation.

a
t)
--l

U'
-{

65-9C5.5 - 90d.l

+ll

77

41ll-:lg ti

76

258

pH

Total suspei-rdec solids

I ,J

66 50 1C0aI

J 814

10

tc,Ju

9.2

BOD (3 days at 27 c)

Oil & Grease

mg/l

mgii 7.2

i

SI
Itlo

ET !niil r\v5ulr lStandai-ci
(Outlet ETP)

StandarC
(Outiet STP)

Method cf Analysis

Gravimetric method

| 3 days BOD test

Partition gravimetri

ll i

pH merer

4

Remark:-

i
l->t,

l
REGiONAL OFFICER.

Dl*rlct
8&16

Analysed By

Co
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rel 06782-24411
website: www.ospcboard.or

e-mail: rospcb. balasore@ospcboard.or

w\Z
REGIONAL OFFICE

ODISHA
STATE POLLUTION CONTROL BOARD . ODISHA

(DEPT. OF FOREST & ENVIRONNIENT, GOVT. OF ODISHA)
PIot N0.1602, Ganeswarpur, Balasore - 756019

Analvsis Reoort No :- 28/ A&S/ 23-24 t 12.03.2024
(ANALYSTS REPORT ON AMBIENT AIR MONITORINc)

1) Name & Address of the lndustries /Source : -[t//s Gadre Marine Exports Pvt. Ltd.

At/Po:- Tundura, lnchudi ,Dist :-Balasore

2) Date of sampling

3) Sampling done by

- 04.03 2024

- Er. A.K.Baiik, DEE & Sri S K. Swain, JLA

East

to SE

PM -10 in ug/m'

764

4) Sketch-map of sampling location
North

West
(*)

Source

(i )
South

) Wind Direction . - NW

) Ambient Air ternpei'ailre in oC (A.ve) : - 36

) Relative humidity (Ave) in % : - 42

) Visible interference if any from ottrer source:-

) Result of analysis.
Sampling stationSI

No
1 Near plant entry gate inside piant

retnises
2 I'iear" ETP ir,sice cianl premises 50mtrs(Approx)i N\I/ 64.0

6

7

B

I

Distance/ Direction
from source
50mtrs(Approx)/ SE

Standard PM-'l 0 - 100 gg/ rn'

1 0. lvlethcd oi Analvsis:
PM-10: - I hourly values wjth eveiage fio'lv rate rnore than 1.'1 m'/minut in Respirable dust sampter
NOx - iacob & Hochheiser modified (l.Ja-Arserile) methcd
SOz : - lnrprcved r,vest and Gacke meihcd

. _1r, .d+-/
Vei"ir,eJ 5y * 3i-

,'..] ,'-*'''''
REGICNAL TJFFICER

C<r & D*ltt
, Biotr

Arra!ysaC by

.19tlnti,
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The Reglonal Dlrector, Cen$al Pollutlon Control Board' Kolkata'

The Chalrman, stutu pottutlon Control,Board' odlsha'

rhe Reglonal #;;;;;;i"i ctouna water Board' Bhubaneswar'

The Reglonal;f'il;;t* Pollutlon control Board' Balasore'

sub:- o.A. No. 71,lzozslEz in the mattel of Bipin Bihari Das -vrs- state of odisha and

otherspendingbeforetheNationalGt;;t;;;;;;l'EasternZoneBench.,Kolkata'
Ref:- Letter No'183ii it' 

";oo:025 
of Addl' Government Advocate'

Madam/Sir,

with reference to the subject cited above, r am to say th.al the Hon'ble NGT' Eastern

Zone Bench, Kolkata whlle listing the matter on rr"oi,rorrpertaining to o'A' No'7Llzozsll?

filed by Bipin Bihari Das, has directed rhe s;;;; counr"r to.constitute a Fact Finding

commlttee and also submit a field enquir, ,.0.r,.^ nniaavit with regards to the allegations

made in the Originat Apptication wfrere tfre-Oisu:"i *'eii"'te' Balasore shalt be the Nodal

officer. The fact trnoing [irrittee is hereby f";;;;;;.;;ituting of the followlns members:

l. Additional District Magistrate (General);

li. Regional Di';;;; ctit'ur Ground *ui" eot'a' Bhubaneswar or his representative

^"''il::iJi::i::li'?:f?1,'#!i;,. poilution controrBoard nominated bY the Board

lv. Senior stltnti'i' t"ni"f Pollution control Board nominated by the Board

OFFICE OF THE COLLECTOR AND DISTRICT MAGISTRAT E, BAIASoRE

NO.

(JUDlclAt sECfloN)

/ Judl(C). Dated w LI0

You are kindlY requested to be Present/ allow Your authorised officers to be present on

OZ,O5.ZOZ5 during field v isit at M/s Gadre Marlne ExPo rt Pvt. Ltd. at 11100 A.M. Also Reglonal

Olllcer, State Pollutlon Control Board, Balasore is requested to communicate the members

about the date & time ofspot visit, to be Present during the spot visit ,prepare and submit the

field enq uirY rePort on beh alf of the undersigned' G'M , DlC, Balasore ls also requested to be

present on the above d ate & time during the field visit & submit his views.
Yours falthful

This maY be treated as most urgent

Collector, Balasore

Memo No'
,4 b\ Judl. (C). Dated: oq

coPY to P.A to Co Itector & steno to ADM (General) , Balasore for information
on.

coPY to G.M M/s Gadre Marine ExPo rt Pvt. Ltd, for informati

ation and necessary action

Colle

€
CI
-!i))

C itll & DHcts\\-,

copY to GM, DIC' Balasore for inform

S,iftg iltrrtp, Bebcore

or, Balasore
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